0 U’ ’nj
( i v CENTRAL ADMINISTRATIVE TRIBUNAL
T GUWAHATI BENCH g
" . GUWAHATI-05
o Al S | |
S ' (DESTRUCTION OF RECORD RULES, 1990)
INDEX L— o,
. O.A/TANo.2+%). i A
RAJCPNO oo ssessineorsnnses
EP/MANOo;-oun.’ ooooo .ooo' 000000000
1. Orders Sheet....yuuinnniid 9’4 ............. Pg/ ...... verssssssees t02m -
1280 R WYY MW&'
2. Judgment/Order dtd.Z.(.C.EZ........7.f‘./. ...... SN — A/M% wdot

.13, Written Arguments

P00 0000000000000 600000000000sRIN0 0 NI sl lcaniocircecontinsneornerInesiestses

14, Amendement Reply by Respondents :

00000000000000000000000000000000000000000000000000000

a 15 Amendmcnt Reply filed by the Applxcant

oooooooooooooooooooooooooooooooooooooooooooooo

(-—.») . 16 Counter Reply

oooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo

e
- SECTION OFFICER (Judl)
m
\ e B



—~
s
[
h

1
o

. -1 -~ ek .
ACVOCHD @

Counsel for the Railway/ c.c.s.c.—"72

OFFICE NOTE

FORM NO, 4
{SEE RULE 42 )
A INISTRATIVE - TRIBUNAL

A T b b A A0

ot () p\/2;4 Q}Cﬂ\{§EV€7V\

ok l‘bespondent(S)mﬂ_;\w/}n:m‘Q_f_) . ¥ » qu\&/)

* the Applicant S, WK. M.Q-&LQ\A LN Me_&h«

- Q\k; hnenals

o e TR I TR S g L (N Tt v T 5 e T S et i 71~ T~ i

I~ DATE 1 ORgER OF THE TRIBUNAL

e T e e mya,mwﬁ_’,u__ T A et 1 i st T S8 e 14 3. e . ot P ot
Tj,.\\ "‘T Uz "'f 100 ;u 8 ﬁk i ' ’ '
is ;Lu,'-.,_" ™ Tolls “."’th €8.4.2004 i Heard Mr. S.K. Medhi, learned

drves L. BD ! Pcounsel for the applicant.
Ne AL O, 28 i v . '
LG 282919 i : v Issue notice to show cause as to

I)dcdm“lmﬁizm

ok

why the application shall not be
‘admitted, returnable by four weeks,
? List on 19.5.2004 for admission.

%
o
;2

3451Y<- )\9VK“L1AA\ Vﬁ%ﬁ mb

4bvvw’eJLkﬁ?§

Member (A)
1

! i

'19.05.2004 The application is admitted.

; Issue notice to the parties,

ij//,////ﬂ 1 returnable within four weeks. List

/VO’)LT% ¥ @TJ@Y It 8/4/0,7 , on 23.6.2004 for orders.
Y ;
fSQA,f' to D/ déehfub%&LNjaf : ]<:£;:¥> |

?75 ?WmMmm 1 s,

Qzawrk

Ori: ouLe 8}* i

= am

i » Member(A)

3 i
:

mb



3 ‘ | e )
- S . o T
21:7.04, Present: Hon'ble Mr.K.V.Sachidamnd{h

Judicial Member A

Hon*ble Mr.K.V.Prahladan, Admini4

67'0 3‘f6»k A ’ B | | strative Member. | |
o o "/»‘i'k?"\‘“""‘ : © When the matter came up fs
e 3 O hearing the learned counsel for
ﬁ}* o /1/ : -~ the applicant submitted that he !
oA - 'y : does not wants to press the
. \Gl\— . application because of that the
(& o applicant has got tnePEeI 8808
| ‘ ﬁ/\ o o , He wants to withdraw the appli- =
C ‘ .l'}lg : , . T-cation. Accordingly, th applica-%'
. X,Q JA{ : - . tion is dismissed on withdrawaly ‘
— 0 & - ' \C@M
A\ Member(A). . Membex(J) |
- im. ;
N [
/8.8.06
/—‘

Ay beesn Mh[
- oo Jo KT
%[Jj 47 ST



< e e P .
P e . - .
gt R . ot o | - )

Ceatral | i & Sravme T al N

_ WIAPRN-

0.4, NO. @‘9— 52004‘

- Smt Veikhonei Singson

’ | APPLICANT

-ys-
Union of India & Ors

SYNGPSI&AND LIST OF DATES

"Ihe this apphcabon has been filed rhallenamg the macbon of
‘the respondent authorities. regarding payment of Govemment
Provident Fund amounting to Rs. 1,47,261/- of the husband of yom

applicant Late P. Singson, Ex, Sub Area Organiser which has been -

.delayed without any reasons since the date of his dealfn in 4.9,98.

-

Your agplicant has bean suffermg from immense hardsths, ﬁnanccaﬂy
and othenwf'e and as countie&s eommunicabons frem your applicant
and betiveen the offices having failed to bear any result, your applicant
has been compelled to approach this Hon'ble Tﬁbunél to direct the
respondent authonties to immedf-atefyimaéke the aforesaid payment,

1.5.76:  The late Husband of your applicant, late Paokholien
Singson joined the services of the S8B, i.e. Special Security Bureau.

4,9,98:; The husband of the applicant passed away unbmeiy wh;le .

on duty as _mb Area Orqansgea*

17.10.98: Letter from the Area Organiser, Tezu certifying that after

the death of Late P. Singson, his fan&iiy became eiigibié for benefits

such as family pension, death-cum-retirement aratuity ete.

21.11.98: tegal heir certificate duly issued in favour of vour
applicant by; the Additional Deputy Commissioner, District H.C, Hills,
" Haflong, Assam. | ‘



The applicant thereafter applied for GPF amounting to

Rs.1,47,261/- belonging to her late husband in the Performa enclosing

all necessary documents.

August 2002: - As no payment of GPF received, your apphcant
issued !ebt:er afresh to the respondent no. 2 praymg for retease of the

GOF.

November 2002 Letter by vour apphnant to the respondent no. 4

‘requestmg him to correspond with the Head Quarters raaardmg GPF

18,12.02: letter by the respondont no. 4 to the Deputy Director of
Accounts, PAO, SSB (MHA}, New Dethi informing that vide letter dated
17.10.9¢ all the documents were sent to the then DACS to release all
the benefits accruing to your apphcant. |

10.12.03: letter by the office of the respondent no. 3 to the
responde'et no. § with a direction that the Performa for final payment
case in respect of your applicant’ s o-late husband be sent to the office of
the respondent no. 3 urgent%y‘akmg with the death certificate.

‘ As of nove more than five years has passed away sincev the
death of her hushand but she is yet to veceive the aforesaid GRF. The

authorities concerned have been using all ditly - dallying tactics and

passing on the buck to one ancther for reasons best known to them -

because of which your applicant has been harassed all these years.

Therefore having no other alternative your apphcan'c has come before
this Hon'ble Tribunal seeking justice. |
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IN THE CENTRAL ADMINI mﬂjﬂﬁb ~GUWAHATI BE NCH

(An application under Sec 19 of the Central Administrative Tribunal
Act, 1985)

 0.A. No, of 2004
+ . Smt Veikhonei Singson " . APPLICANT
s
Union of India & ors ' _RESPONDENTS
, INDEX
Sl No. Particulars o Paqe
1. Original Application - 1-8
2. Annexurs I . y SRS
3. Annexure I | 10
4, ‘Annexure IIT Y
-3 . Annexure IV | 2
6: Annexure V " a
7. 'Annexure Vi L4
8. Annexure VII < <
Q. Annexure VIII ‘ - "

Filed through
Sa»a'o—«kuw-m Madwv
7-4- 2004

(S K Medhij

Advocate
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(An apphoatzaﬂ Uis 19 of the admlmstratwe tnbunais Act 1985}
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BETWEEN

Smt Veikhonei Singson ‘ ,

W/O Late Paokhohen ‘?.mqsora

 R/O N.C. Hills ‘Autonomous Counc:l rofony

Haflong, District: §.C. Hifls, Assam .
‘ © APPLICANT

AND
Union of India

Represented by

" the Secretary to the Government of Incha

Mmsstry of Home Affairs, New Delhi
The Direckar Generéf s56

| .Mmsstry of Home Affairs, New Delhi.

The Semor Assmtant Director of Accounts
{Fund=III}, Gio P.A.O. {55B), M.H.A.

East Black- 9, level - 6 \

R.K. Puram, New Delhi-66

The Area Organiser

.58, Tezu, District Lohit

. Arunachal Pradesh.

The Area Organiser
8§58, Jangpur

Madhubam, pIC Jangpur Brhar
REBPDHDENTS

18 MADE:

{: PARTICULARS OF THE ORDERS AGAINST WHICH THE APPLICATION

*«"Ff Weadak

» .
“;M

K

—+hreo

S

The apphr,ant states that thvs application is not made_

| against amf parttcular order but has been med challenging the inaction
of the respondent authorities regardmg payment of Gmremment

Provzdeﬂt Fund amountmq to Rs. 1,47 ,261/- of the hu.,band of your‘
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applicant Late P. ‘%mqson, Ex. Sub Area Organiser which has been
delayed without any reasons since the date of his death in 4. 9.98.
- Your apphcant has been suffering from immense hardshsps, financially
and otherwwe and as nunber of commum«:atsons from your apph:dant
-and between the off;ces having failed to bear any result, your apphcant
—has been compelled to approach this Hon'ble Tribunal to direct the

respondent authonfies to mmediately make the aforegaid payment.

Z: JURISDICTION OF THE TRIBUNAL:

The applicant deblares that the subject matter of the case

againét which. he wants redressal is within the jurisdiction of this I

Tribunal.

3. LIMITATION:

The applicant further declares that the application is
within the limitation prescribed under section 21 of the Administrative
Tribunals Act, 1985, '

4: FACTS OF THE CASE :

4.1, That your applicant states that\ she is a permanent
resxdent of Haflong, N. C Htiis District, Assam. “'she is a ‘widow having

1o source of income.

4.2 That the late Husband of your app!iéant, Late Packholien

Singson joiné.d the services of the SSB, i.e. Special Security Butea;z,

on 01.05.1976, was posted at various .places. However, to the utter
misfortune of your apbtir_;ant; her husband passed away untimely on
4.5.98 while on duty as Sub-Area Organiser, Chowkham, Lohit District.
A copy of the death certificate dated 4.9.98 is annexed
hereto and marked as ANNEXURE I. 3

4.3 :.- ~ That after the death of Late’ P. S’iﬁq;on, his family became
eligible for benefits f‘uch as family pens;on, death-cum-retirement
gratuity etc. The Area Organiser, S58, Tezu ha written a letter dated
-17.10.98 to the Director of Accounts, New Delhl )
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' A copy of the letter dated 17.10.98 is annexed heréf:p. and
marked as ANNEXURE 1L |

4.4 B That your applicant applied for legal heir Pertiﬁiﬁai:e and
the same was duly issued in her favous by the competent authority
namefy the Addttmnai Deputy Co»mmtsswner, District N.C. Hills,
Haflong, Assam.
A copy of the ieqai heir uemfmat\: dated 21.11.98 is
" annexed hereto-and marked as ANNEXURE TII. '

4.5 That your appiwant thereafter app(sed for the Government

- Provident Fund {hereinafter referred to -as GPF) amounting to

Rs.1,47,261/- belonging to her late husband in the Performa enclosing

all necessary documents. However till date the said GPF has not been

‘paid to your apphcan’c in spite of several rem_mders and running from

pillar to post.
A copy of the application form filled up by your applicant is '
annexed hereto and marked as ANNEXURE TV.

46 = That your applicant states that thereafter about four years

- efapsed but still she dsd not receive the aforesaid GPF. On making

~ some enquiry your apphcan!‘ was told that the net:essary documents

did not reach the office of the res pondent no. 3 because of which the

payment of the GPF was delayed. Therefore your applicant ¢mmed:ate§y

" sent aff the necessary and required documents afresh to the

respendent no. 3 vide letter dated August 2002 and praying that the
aforesazd GPF be reléased at the earliest.
A copy of the letter dated August 20()2 1S annexed hereto
and mar!red as AN MEXURE V. '

47 . That ?our applicant states that thereafter about two
monthv pas.,ed away but stil your applicant did not recewe the
aforesaid GPF. Therefore your apphcant sent her repr&entatwe to the -
respondent no. 4 and she was informed that the papers [ documents in-
ronnection to the GPF are to be sent to the reapondent no. 3 thtough
the office of the respondent no. 4. Therefore: as your applicant had
already submitted all the necessary document with respect to the
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-aforesaid GPF, she sent a letter dated November 2002 to .the _

tespondent no. 4 requesting him to correspond with the Head Quarters.
A copy of the letter dated November 2002 is annexed'
hereto and marked as ARNEXURE VI '

4.8 That your app&iﬂané states that the respondent no. 4 wrote

a letter dated 18.12.02 to the Deputy Director of Accounts; PAQ, S5B

{MHA), Bast Block - IX, Level - VI, RK Puram, New Delhi that vide

letter no. LE . A - 4 £ 97 - 98 / 1199 - 1702 dated 17.10.98 all the

dﬁgﬂmfﬂﬁ M!!gfpg sent o &4@ th2r DACS to release all the ;.rcucﬁt?

‘accrumng to your apphcant on account of the death of her husband.

' A copy of the Ictter daotod 18.12.02 iz afRéXed ksisw and
marked as ANNEXURE VIL '

-

49 That vour applicant states that thereafter more than a

year passed away but your applicant still did not receive the aforesaid

on

I

GPF. Therefore your applicant sent her daughter Smt. K. Singson to the

office of the respondent no.3 at Mew Delhi where she was informed

that the P.P. appifcaticn was not received because of which the
aforesaid GPF could not be released. The office of the respondent no, 3
therefore sent a letter dated 10.12.03 to the respondent no. 5 with a
direction that the Performa for final payment case in respect of your
applicant” s late husband be sent to the office of the reﬂpondent no. 3
urgently along vath the death certificate. ' .

. Acopy of the letter dated 10.12.03 is annexed hen:to and

marked as ANN %XURE VIIIL

4,10 That your applicant states that she has been receiving all
other benefits accruing to her on account of the death of her husband
such as family pension, death-cum-retirement  aratuity, leave
encashment, group insurance regularly. As such your applicant sees no
reason as to why the payment of the GPF has not been paid to her.

-

4,11 . That your applicant states that Section 3 {2} of the

Provident Funds Act makes it incumbent that the sum standing to the -

éredit of the subscriber or deposito;"- at the time of his death be pad to
the dependant widow and the said amount would be free from any debt

or other Iiiabiiity incurred by the de;ceased.

\/u'/c/zmof'



4.12 That vour applicant states that Section 4 {1} (a) of the
- Provident Fund‘: Act clearly stating that when the sum standing to the -

credit of the subsmber become payable and vests in a dependent

‘under the provnsaon of section 3 of the Act, the same has o be paid to

the dependant as authorised by law.

4, 1.3 ~ That your applicant states thaﬁ as of now more than Fwe
years has pasaed away since the death of her husband but she is yet to
receive the aforesaid GPF. The authorities concerned have been using
alf diliy - da!fyiﬁgv'tactics and. passing on the buck to one another for

reasons best known to themybécause of which your applicant has been

harassedail these vears. Therefore having no other alternative your

. applicant has come before this Hon'ble Tribunal seeking jushce.

-

5. o GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

51 For t%taf; the 'émpugned action of the respondent
authorities in causing inordinate delay in release of the GPF is
absolutely illegal and arbitrary on the face of (&, |
' "

52, For that the post retirement / death beneﬁt consisting of
pension, gratuity, ieave encashment, group insurance and GPF etc are
fegal entitlement of your applicant. ‘The respondent authont:es are
duty bound to release the same expedibiously and i‘hey have ne right

whatsoever to defay the release of the same.

]

5.3 For that the Hor'ble Supreme Court has held that post

N

retirement benefit is not a2 bounty but & legal ﬁqht entitied to by each

employee. There cannot be any explicable reasons on the part of the

respondent authorities to deiay the release of the same.

5.4 For that the impugned action is not only illegal but
inhumanitarian inasmuch as, the poor condition of your applicant has
been specifically made known to the respondent authorities in the

countless communications made by your applicant.
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55 For that the delay in release of the psost-fetirement
" benefits to your applicant being for reasons solely ‘attributable to the
respondent authorities, you'r applicant is legally entitled to interest on
the same as per law. | o | ’

5.6 " for that numerous demands from your applicant having
failed to evoke any response from the tespohdent aathor’nﬁes and the
" dilly da!Symg tactics adopted by them being apparent from the
commupications, this Hon'ble Tribunal may be pleased fo issued an

-appropriate direction for forthwith release of the GPF. |

57 “For that Section 3 {2) of the Provident Funds Act makes it
incumbent that the sum standing to the credit of the subscriber or
depoaetor at the time of his death be paid to the dependant widow and
_ the said amount would be free from any debt or other fiability mcurred

by the deceased.

5.8 " For that Section 4 {1) (a‘) of the: Provxdent Funds Act
clearly stating that when the sum atandmg to the credit of the
 subscriber become payable and vests in a dependent under the
provigion of section 3 of the Act, the same has to be pald to the

-dependant as authorised by law.

#

/

5.9 * For that in any view of the matter the inaction of the '

respondent authontre_, regarding payment of GPF to your apphcant s

not .,ust.amabie in law and this Hon'ble Tribunal may be pleased to

direct the respondent authorities to immediately release the

ent\t!ement, to your apphrant in the interest of justice.

o &ETMLJ OF THE REMEDIES EXHAUbTED

That the applicant filed reminders and representat:cns

before the respondent no. 3.and 4 for taking steps so that the
pavmenis of the GPF be made to her at the carliest. But till date your
apphcan’c has not received a single paise of the aforesaid GPFin spite
of the lapze of more thar five years from the daath of her husband in

1598.

-

Ww

§VAZ



"7 . MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER
COURT

That the applicant declares that he 'has not filed -any
apphc,at?on, writ petiion or suit regarding the matter in respect of
which this apphratlon has been made before any Court or any other

authority or any other Bench of the Tribunal nor any such application,

Wj'it petition or suit is pending before any of them.

8 RELIEF SCQUGHT :

In view of the facts mentioned in paragraph 4 above, the

applicant, prays for the following relief:

In the premxsea aforesaxd it s therefore prayed that this

‘Hon'ble Tnbunai would be pleased to admit this

Vel ke prrree Serrgdom

apphcatton, call for the records of the case and issue 1

" notice to the respondent authorities as to why they
‘should not be directed to pay to the applicant the

aforesaid GPF amounting to Rs. 1,47,261 /- (Rupees one

lakh forty seven thousand two hundred and sixty one)
.only. along with interest and on hearmg the parties be
pleased to direct the reépbnde;nt authorities to pay to the
. applicant the aforesaid GPF amounﬁna to Rs. 1,47,261 /-
{Rupees one lakh forty seven thousand two hundred and
sixty one) only along with interest and for to pass such

further or other orders as may be deem;:d fit and proper.

‘g ; INTERIM RELIEF, IF ANY PRAYED FOR .

. The applicant brays in the interim that tiil‘dispc)sai of the application

thic Hon'ble Tribunal may direct the vespondent authorities to

. immediately release 50% of the aforesaid GPF amounting to

Rs. 1,47,261 /- {Rupees one lakh forty seven thousand two hundred

and sixty one) to your applicant in the interest of justice



" Date:

. Place : G_uwéhati.

11: PARTICULARS OF BANK D_RAFT! POSTAL ORYDERS 1IN RESPECT OF

_ THE APPLICATION FEE :

1) © LPO.Ho. : I1G 389913

Iy Date . |4 2004 )
111) - Issue by' o Guwahati Post Office
vy - Payable at Guwahati, A

12 LI&;T DF ENCLOSHRES ¢
As stated in the mdex .

VERIFICATIOHN

I, Smt., Vex&honei Smgaan W/O Late Paokholien Singson, aged about

54 years, resident of N.C. Htﬂs Autonomous Council Colony, Haflong,

District: N.C. Hills, Assam, do hereby verify that the statements made

in this appifcation are true to my kno'w}edge,_‘beﬁef and records which I

.beﬁe‘ve to be true.

el ki G AT



' A : ‘ ANNEXOVRE ] . 9'.’—
‘ -‘,,.'_- FORM NO. o \;
L -~ MEDICAL, CERTIHCATE OF DEAT)
" NAME OF DEceAsep... [, AR .o i
. DEATE'OF DEATH ...40a ar.. o e

I hereby certity (har | attended decenned from... i (‘) ‘H 1, M

B ‘"' AR wn"%n'\\_\,m
\ /u,(j?ll‘,.., .....A.f diduud dant s btionn ... LA Aripe “‘!‘?‘(W“"‘"‘""‘ y

Approximau interval
1 % CAUSE OF DEATH between ‘onset and
DISEASE OR CONDIT R

F'ION DIRECTLY LEAD-

death,
ING TO DEATH

( This does not mean (he mode ol dying,

Coue Q;.Q\a,f\:'lrd‘wv‘ q‘\S‘f HB‘\.

e.g heatt furhire, () IRYOPR (T2 STy UL
wbw ClR
| asiheuin, efe. It neans the disease, insjry, or complication due tu (or AS 8 conseque. R
whick caused death ) nee of )
'ANTECEDENT CAUSES ! !
| Mordid conditivas, jf Wy ghing rlse (o the above (L). C"'"M‘E‘,”.e 2(
1 Gause stallug the undcﬂ!ying.qqndiﬁnu lust, due o (ur dlawnlequc T
ll ’ : nce of ) 27
il
LI .
: ) (c)...‘...
1
!
' 1

OTHER SIGNIFICANT CONDITIONS
Contributing to the death, but not reluted (o the disense

oc ceadition causing it,

IF DECEASED WAS 2. FEMALE

Wus the death associated with pregnancy 7 ...,

M T Y PR T PO PP U

Was there u delivery.......

Sliasserriivatiannniin,

e _.JMA- e e
y .:.L.,Mmcw

ML LR LTy Y T o

L\ ; ‘ . ,
..l)cxicnulinn.......,.:.*.:H.)..(;.'.‘.{.).....o({‘) (‘"}l sreene MUBLBLS,, RMP ete.,
“ 4 ¥
Miede, : Registration Ng...... (P\ 3 / PTPPRO sessaeenaee
eavaanr g the o ale v Guidoe
Address.....,.......... 3 et anea i

...................................................................... eevae Dll“nnu .. t‘l(

‘e Qut of (k), () anud () ete, underlying cause of

‘e uu..‘ YT

death may be mineked (yes) by (be nodical practitioney,

)) )593- \4 \S‘W»((')&bs\

Ad__«,;f_.»e
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Lohit District,razu
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1. Fora 1 in duplicates
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- ANNE YORE 111

VA OFFICE OF THE DBPUTY COMMI%SIONFR::NORTH CACHAR HILLSs:szx
[ | " HAFLONG ARV S
{0 | | J \‘ >

LEGAL HEIR CERTIFICATE R

|

o

v o : l
1 L (
SR i

egal wife and legal heir of Lt. Paokholien Singson,4Ex

¢

ﬁ
P & ‘J“‘u

.A.O. in S 8 B..Chawkhan, nder Lohit diatrlct,kruq

i H.- ‘\!
}

; 4«
radesh, who died en h-9—98 1eav1ng tho rollewihg i

}lu {; "-l ,! 'i‘ -. ‘: )‘ b

hildren = | 5 t' ’ - . fﬁ E3; .

o g — W

1, Miss Kiqzaneﬁg daughter ﬂt- 30 Yeggsﬁ
2, " Lhaineiiam o '.f”26 f{ﬂt
'3, " Phaljahel " B zau:ff,
 “o " Limneiﬂeng - f“h" 22;E.:u
50 Mt Thanggoumﬁng sen K .20;{_?
6, " Letminlal " 19 " i #
7. Miss Lamtinkim " daughter T .f"";ggfﬂﬁj T

1
4.,N§

‘Being the legal helir Smti, V.Singsen ia entitled ':: 'f?“
PN & . ‘J “‘..!h.v'#"ri'

to receive all the ameunts due te the deceased, '1’§“.‘f f%}
. . . . RN

| | o | ’j"AI;.‘,._"bg:‘%A
Ne . NCH/LG/78/98 , PP
dated 21-11-98. | B

. | ' , ‘<3§’ % .‘. ;  ,:
[ ,////<\“ : ot
Addl, Deputy Commissleqer, o

\ ch Hills Haflongo ST
e —
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o - | 1O -~
//’ ATEXURE (VO T2
TN | o L2
FORM - 11 S
I’I\OJ OI‘MA FOR AL l’l ICATION OF WITIHDRAWAL I’ORM
PROVIDENT FUND '
Ministry of U‘.’.‘I‘ I\bg“"‘“
Department of . i
’ Application for withdrawal from (herc enter the name of the __Tlll]d:
. ; ) ) 'y ’ ('\J '
I.  1Namec of lhc subscriber .j'( : l "'Nﬁ"s-)
2. Account numbcx (with departmental + Dy ¢ AS/VV}'-;W/*‘_?{","_
B suflix). v '
3. Designation : R SND
4, Puay o o : &.. ~
5. Date of JOIIHIIL, serv'ce dnd the date : ‘0] D! , I'(, 1 é
Coof ,upunummtmn ' |
6. | Balance at the credit of the subseriber ,
on the date of application as below - ﬁ
7. i) Closing balance as pu' statement s V ’ 4, L1 7’
for the year . l ....... e
ii) Credit from .vevecon.... o ... .. :
Rsoew v s oo, P, on the account
~of monthly subscription', .
i) Refunds made to the fund afler the :
’ ~closing balance vide (i) above.
~iy) Withdrawal during the period
from.e v con s O e . . ,
8. Net balance at credit on the : ‘/\"x‘ },/l {, e '/ .
~date of application. : ( L;‘U) cl/\f‘v“’ﬁ
9 | Amounl 0(' withdrawal required. : a\ , at, ’ /i (I e '
10: (a) Purpose for which Wll]l(]ld\\l is : ] ool oy claacvnd
required:. _ ' .
(L) Rule under which the request is 5wy oo """"""p’;_("_'
.~ covered,
1 Whether any withdrawal was (aken
for the same purposc carlier, If so A \AL& () el - ll)
indicate the amount and the year: “ i VR \u[f‘ ot cro[ o Mook '
12. Nuame of the Accounte Ollicer L (. ) [\"IU\ ’ lk .
N . . ey | ﬂ'l) N Ll
maintaining the Provident Fund Account., ‘ lf ‘/ / Oy
’ (S.L. (VY L~ (‘ N .
. I
Cabhifiad to be dvi L )f.’/.//xf* )
k o ” Signature of the ]‘[)IILMH
| . . (1\‘/ '”\ (v) \l <L Gt X
. lv . q 5 o ﬁ c [ 6 o



To,

ANMEXURE V

~ _ Dated at HAFLONG _
- The Aug'02.

The Sr.Asstt.Director of Accounts (Fund-lil) . - ¥
O/o P.A.0.(8SB), M.H.A. ' ‘
East Block-9, ' '
_ ; Level -G, R.K. Puram,

SR NEW DELHI- 66.

Sub :- Final withdrawal of G.P.F. of Late P. Singson, Ex- S.A.O. !
- Chowkham under TEZU. o T

7/

Sir,

With profound grief, thls is to mhmate you that my husband Shri P.
Singson, S.A.O who have expired on the 4" of September 1998, his G.P.F.

_ ba|ancg3/accolmt has not been paid or received by me/my famlly, even after

e

waiting for almost 4 years, (uptil now i.e. August 2002.) despite of sendlng the
requwed documents in time.

Sir, Itis very surprising that your office has not received any
papers/documents  whichever was-forwarded to you by . the Area
Orgamser TEZU. Now find:po other alternative, | am sending the relevant
paperé directly to you for fu#ther necessary action please.’

However, after lapse of 4 years, | am requestmg you agam to
pay/release my late husband's G.P.F. Money to me without any further

delay where | am the legal heir of my husband (copy enclosed) to overcome
my fmanc:al hardships.

Lastly, it is worlh mentioning here that, | am being paid ‘vmy monthly
family |pension. Gratuily, Leave encashment, Group Insurance elc. have been
drawned accordingly.( copy enclosed ).

Thanking you in anlicipation.
o ‘ Yours faithfully,
Enclo:- A/A. [ {{)Z&jﬁf}

Q) Copet (MRS. V. SINGSON )

: | W/o Late P. SINGSON, Ex-S.A.O.
Present address- C/o Ms. N. SINGSON,
0O/0 Supdt. Of Police, N.C. HILLS DIST.

P.0. HAFLONG, HAFLONG-788819(ASSAM)

PH. NO. 03673- 36729 (R) |

N.B:- All coxrcspondence(lf any) may kindly be made on the glven present
addreﬁss

aﬂh%w‘ o e A |

Aaurcade

— 13~
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financial hardships.

address.

o ‘ ANMNE XURE \/Jl'

J—“;
,To,_ . : Datod at I:Ia!long,-'
» ' The = Nov'02.

The Area Organiser,

S.8.8. TEZU, _

Arunachal Pradesh. : " \
Sub - GPFF - Caso of Late P. Singson, Ex-SAO, ChoWkl‘mm Qnder TEZU.
Sir, | .

With due respect, | beg to state the following few lines for your kind

information and immediate necessary action.

Sir, Last August'2002, | have sent my application.alb_’hg with the

doCume’njts which is available with me to the Sr. Asstt. Director of Accounts

(Fund-lll), Now Delhl, requesting him to release my late husband's GPF :money
(copy enclosed) but after almost three months passed , | have beon informed
verbally |that all the papers/documents 1s to be sent through proforma by. your
Office stating about the money already withdrawn or yot to be withdraw by the

legal hei‘r‘»of the deceased.

So, now | am requesting Yyou once again to do needful at the
earliest from your end. Since | am sulfering so much in need of money at this
juncturel And | would like to mention here that | have gone through a major
operation (Kidney operation) in the month of Sept'02 spending heavy
amount lof money ‘which have kept me in full debt. Thinking about repaying and

" maintaining my family with this mere monthly pension is keeping me in mental

agony. Hoping and expecting that your office will surely help me overcome this

1

! |, therefore, request you to kindly process ithe case a'n_d make a
correspond with the Head quarter immediately to extend your co-operation with a
widow ;of your organization. .

1 Thanking you. , \/, 3(”//?0 rt
Enclo: As above. : ~ Yours faithfully,

‘ (MRS, V. SINGSON )
Wi/o Late P. SINGSON, Ex-S.A.O.
Present address- C/o Ms. N. SINGSON,
O/0 Supdt. Of Police, N.C. HILLS DIST.
P.O. HAFLONG, HAFLONG-788819(ASSAM)
PH. NO. 03673- 236729 (R)

N.B:- All correspondenco(if any) may kindly bo made on thg given present

@,\,H*\,;,_,_,L bo ba Tret ,

/A&@ﬂ«

R W <
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Ko LEJA-A]0T -2 ecaf220c -1
- gevarnment of India '
- Ninigtry ef Heme AfLfalrs -
‘ ‘ Offico of the Area Or aanisor
. 588 Lohit Distt: Tozu AP).

Dated 1 ($/12 /02

The Dy Diracter of Roceunts,
PAO, SSB(MHA),
BEast Bleck-IX, Level-VI,

RK Pwam, New Delhi-1100606.

N Nen-roceipt ef fimal GPF by widew ef Late
i7" Pe Slngsen, ex~SAQ. : _

BB

. U
s LA R U
N vy
.. oAy .21 o
.

R R L ‘Kihdly £ind bherewith a reprouontatton'submltt.d
by HEBe Ve gimgoen, wifc ef Late P. 3ingaen, ex=SAQ, Whe:
‘_gypqugox,iffed‘on 4,.9.98 at Chewkham whilae sarving as SAO-wader’

A ' . ‘ _ . | ' : _
,fwﬁg*“;j:“ In this ragard it 15 te otate that as the g£akinmk
A ‘ﬁola;nqnt,hmn.intinutedevldo har lattor‘dh.'12.11102‘(oopy

F{gvﬁ§anolpabd)‘that'nhe'has'not_rccoLvod tha PP althsugh she hod
1, i*samt tho roquiredd applicatien fer final witbdrawal ef GPF
;;3Ln'£orm-III. T L

'n:,¢f?fwa”{” sha -has alaoe intimated that yeu are directed
'j~;4ﬁvorballyﬁt0 gond aoll-the papar n/documants throu h this effice.
7 Jian’this’ cennectioen this-effica lotter Ne. LE/A: /97-98/ .

e ind99~1202 dt.17.10.98 mey plecse be raferred te wherein all

o ayerthe decuments sent to the thon DACS to releasae all the bemefita

lipythe clolmant Mra. V.. singgon w/e Late P. BLRgoeR.
:‘ﬁ": .(-,‘._(“‘N’ o6y Vo e - b . . i . .

\"Vﬁﬁpqperé,net submitted by the AQ cencerncd and Ao racerd of
peasien-paymeat are aointained in the cases ef a/efficers.

@%d#uwwugj" In this cennectlen Lt js te itate that Penslen

e Henca;;u copy of lattar at. 12.11.02'dddrouuod te
S8 thenefLfica is peat:herewith for furthar neconaar{ actlien
”{;u4g;t@lé@aartho GPF:ameunt : payable te the clalmant a the earliest
-ﬁﬁg@?ﬂﬁlnqsa- SR C .
e g v I6 A te Anform yed that on cmeunt ef Ro.2500/=
con T awes s pald te Mra.iV. Singsen aB Innediate gront en the death
lﬁu,jﬁoszato'P.’srngson3 tha cnount may please ba rocevered fren
f%ﬁﬂ”ﬁ?the{GPF'amount*andﬁsent.teitbis effice please.
R ."',‘l: . , ., , ‘ 1 . ] - . o . »

' .~

"ﬂ’h le : AB above. | b
jg[?‘? . ' -Yours fuitnrully,

 .&J2Jf‘”' | | ) | Jﬁﬁg;y

Arnaxofz{hﬁﬁnr.
: . 1 8o Tezu
/i te 1- '
L . [ e A,
« Vo Slngsen ‘ _ e
N late P. gingsok, LEXx-SAQ. \\ Q P
N T R : . s
o CUH;};LA bo be e Y\
BRI b Argafd ganiner,
SRR - s3B Tezu
I Aot . |

ARNEXOPE VI —15 -



‘Hence performa for GPF final

[ o

CANNEXORIEZ \/m P N

DAO / S5B (Ac No ) [ WF -221/ 2003 - 4:f 800-9051 10.12.03

To

Area Organiser .
558 Jangpur

Madhuban P.O. Jangpur
pihar A

-

cuyb: GPF Final Payment case of late Sh. P. Singson (Ex SAO of A.O.

Tézu) (VVF-221})

Sir, - ' A . _
&mt K. Singson, D/O late Sh. . Singson {Ex SAO of A.O. Tezu) {VVF-

221) has visited this office personally on 9.12.03 and informed that the

payment of GPF balance in t/o her late father has not reieased,sé far..

In this regard it (s intimated that as far as his ledger account in t/o late

[/f/

ch. P. Singson {Ex SAC of A.O. Tezu) {VVF-221) GPF Final Payment case

has not been made by this office as, no P.P. application has been

received.

¥ me sh. P. Singson (Ex
sSAO of A.G. Tezu) (VVF-221) may be -furnished this office urgently

alofig with death cer sKcate of late officer

Yours faithfully,
A ~ sdJ- illegible
Sr 5O (Fd I}
| -10.12.03
Copy to
Mrs V. Singson:
C/C #Mrs N. Singson
0/0 Superintendent of poﬁce
Haflong, N.C. Hills, Assami.

Pin 788819

Cﬂ-«l—{%‘n&k(«" e ‘}yv-t

Woc_a.ﬁ‘



